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a. 36] wE farett, man, watt 28, 2005/ATT 8, 1926 
No, 36] NEW DELHI, FRIDAY, JANUARY 28, 2005/MAGHA 8, 1926 

tarsi gern wreithrat ctarera 
CAAT TTT TN WETS TE) 

afer 

ae favetl, 28 erradt, 2005 

WaT. 45( 30).— Gta BRR, a ae afaH, 1885 (1885 wT 13) Bt ART 4 
ak ara 7 afte ancity dare are aifret afahraa, 1933 (1933 ar 17) at emer 4 aie 
URI 10 ERI wed wleaal or marr wed gy atk 2.4 Ah gout @ 2.4835 aT ges aH 
@ argh Ss 4 sored Sex ST erst STAT (ST arta G ae) PraH, 2004 
at wa adi & fare aftapta eee ay, fords WY aero a vee far woe a OMT 

ar ot fear ren &, Pefeed rae gat & stig 

1. Sift ane site area - (1) ga Praat or ders a 2.4 Ah Fest G 2.4835 
arn gest doe S anght Fe A aoe wre oT sie SANT (ETH ate SB 
ge) Fras, 2005 = | 

(2) & worra 4 were at aha al wae eh | 

2. afar - ge Pash A oe am fh del @ arsenate = Bt- 

(®) afta” 8 andra ae afffray, 1885 (1886 #13) amas ; 

@® “gard fafa ean” 4 dear at ram, af a af, afar 3 ; 
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() wi wal ak vel &, ot gt Peal) a mgad @ atk oftefta vat & fg 
afaraa sik adits tae are aia afar, 1933 (1933 aT 17) & uate & at 
ag eh, oa afar 48 | 

3. 2.4 thn gent B 2.4835 ah gaol aw & ae 4 dae Buse ar ouain - 
aerra aga feet fat 4 stafdse feet ara & Sa ge af, fae tafe 8 ae a ae 
anoh + aunfariase wart ufaa, wart fafa eam, vita at gag, arafiern, 
ore fame & (rer ee) sree we 2.4 abn gest B 2.4895 ten eect aa 
angft ds 4 fox gar ore TWIT Se, oppemt ae, ord ae, wal F wat 
a omer oe & fay arg orgafer afer val enh, wef 

  

  

  

    

arat 

[aart a afteas ea] aficres ward fafa epi Vea a wars | 

Rica 
(4) 2 (3) | 

10 Sect a gad 4 me (36 SaT) iframe wtp var oF | 
afte & mie 4! ores @ or s Hee 3 | 

| are (30 Shdtga) ae 
  

4. argh arden Prelit weet weet worse wiht -  afe vfear a ag 
fees wets YW ora sex U afte ef ct Cea HF ae any anght ander front 
Vai win worse waa et ger era & fag vier & fee aftore we at 
areal & | 

  

5. sada after - feet Year dar sore A after we ver, fafeet a 
amma 4% fat ve am sae fet fam & ero onifea al or ma, at feet 

Pore Prefer, aadas a oMert at ot @ xHe ger a, oT RA araifer Gal 
3 oora F Preeite fer wr wd, se ae 4 asi ag afes, foraer afeas, a arr 

46 she eg agafa ort at ag, gfe ear é fo saat aqahe wort ga Frat 
& of ye ore feet ara Yea dae gone O afive ced a we 8 a 

 



(am are 3] SR FT UTS» STAT 

6. waeee- (1) Ja See aed atk afteferd agy a erm ak tet She 
amfia eon fore fee sero at de dhes cen ore teres Pram 3 4 fafaee urcht 
% fetid Yrrait @ arpey al | 

(2) STR age oparen aimed Get } fey andar Sala wae HVS wren 4 
fea sre a va weer grt ga Pra fafa fra are | 

(4. 9IR-11014/17/2004- Tet AR (Pt) ] 

areas FAR, TAR TA TITAN 

MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(Wireless Planning and Coordination Wing) 

NOTIFICATION 

New Delhi, the 28th January, 2005 

G.S.R.45(£).— In exercise of the powers conferred by sections 4 and 7 of the Indian 
Telegraph Act, 1885 (13 of 1885) and sections 4 and 10 of the Indian Wireless Telegraphy 
Act, 1933 (17 of 1933) and in supersession of the Indoor Use of low power Equipment in the 
frequency band 2.4 GHz to 2.4835 GHz (Exemption from Licensing Requirement) Rules, 
2004, except as respects things done or omitted to be done before such supersession, the 
Central Government hereby makes the following rules, namely:- 

1. Short title and commencement.- (1) These rules may be called the Use of low 
power Equipment in the frequency band 2.4 GHz to 2.4835 GHz (Exemption from Licensing 
Requirement) Rules, 2005. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. Definition.- In these rules, unless the context otherwise requires, - 

(a)“Act” means the Indian Telegraph Act,1885 (13 of 1885); 

(b) “Effective Radiated Power” includes the gain of the antenna, if any; 

(c) words and expressions used in these rules and not defined but defined in the Act and the 
Indian Wireless Telegraphy Act, 1933 (17 of 1933), shall have the same meanings 
tespectively as assigned to them in those Acts. 

3. Use of wireless equipment in the band 2.4 GHz to 2.4835 GHz,- Notwithstanding 
anything contained in any law for the time being in force, no licence shall be required by any 
person to establish, maintain, work, possess or deal in any wireless equipment, on non- 
interference, non-protection and shared (non-exclusive) basis, in the frequency band 2.4 
GHz to 2.4835 GHz with the transmitter power, Effective Radiated Power and height of 
antenna as specified in the Table below, namely :- 
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TABLE 

{ Maximum out power of | Maximum Effective Height of Antenna 
transmitter Radiated Power 

() Q) @) 
1 W (30 dBm) in Spread 4 W (36 dBm) Within 5 metres above 
of 10 MHz or higher the roof top of existing 

authorized building 

4. Standing Advisory Committee on Frequency Allocations clearance.- In case the 
top of Antenna is more than 5 metres beyond the existing roof top, then Standing Advisory 
Committee on Frequency Allocations clearance as applicable to antenna needs to be obtained 
for the antenna for outdoor applications. 

5. Interference.- The effect of unwanted energy due to one or a combination of 
emissions, radiations or induction upon reception in a radio communication system, 
manifested by any performance degradation, misinterpretation, or loss of information which 
could be extracted in the absence of such unwanted energy. In case where any person to 
whom a licence has been issued under section 4 of the Act, informs that his licensed system 
is getting harmful interference from any other radio communication system exempted under 
these rules, the use of such unlicensed Wireless equipment shall be discontinued forthwith. 

6. Equipment.- (1) The wircless equipment shall be type approved and designed and 
constructed in such a manner that the bandwidth of emission and other parameters shall 
conform to the limits specified in the Table referred to in rule 3. 

(2) The application for obtaining cquipment type approval shall be made to the Central 
Government in such form as may be specified by that Government in this behalf. 

{No. R-11014/17/2004-LR (Pt)] 

ASHOK KUMAR, Jt. Wireless Advisor 

aft 

3 fereit, 28 sre, 2005 

Lal, 46( 30). FHa RGR, URAL ae aflras, 1885 (1885 GT 13) Bt ar 4 

a on 7 afk aRedte dare areas affae, 1933 (1933 &1 17) Bt ant 4 ik 

Ue 10 SRI wert wiser or wart aed gy Prafattsa fae cant & aig: 

1. Wfera ara aie wea - (1) ga Prat or df aa 5 Aim gaol: S angie as 
4 sorafda Tar STR OT see TIA (r{srTs atten Y we) fray, 2005 F | 

2) a wana 4 yar ot ata wt vga ef | 

2. urRarad - 34 fan A aa aw fe ded S arco ada 4 B-


